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अजधजनयम की धारा 288 की उप-धारा )2( के नीचे स्ट्पष्टीकरण मर् यर्ा पररभाजर्षत दकसी लखेाकार से प्ररूप 

संख्या 10खखग मर् एक प्रमाण पत्र प्रस्ट्ततु करेगा; 

(iii)   जनधाकररती भारत मर् जतमाही के िौरान उसके द्वारा दकए गए प्र येक जिजनधान के संींध मर् ब्यौरे की सूचना 

जतमाही के िौरान जतमाही के अंत से एक मास के भीतर आय-कर जनयम, 1962 के जनयम 2घख के खंड )V( के 

उपींधों के अनुसार प्ररूप सं. 10खखख मर् िेगा;  

(iv)    जनधाकररती, ऐसे जिजनधानों के संींध मर्, िद्र इस अजधजनयम की धारा 10 के खंड )23चड.( के अधीन छूट के जलए 

अहकक हैं, के संींध मर् आय और व्यय का खंडिार लेखद्र का रख रखाि करेगा;   

(v)   जनधाकररती ओंटाररयद्र प्रांत की सरकार की जिजधयों अर्िा कनाडासरकार की संघीय जिजधयों अर्िा िद्रनों के 

तहत जिजनयजमत हद्रता रहगेा;  

(vi)   जनधाकररती, यर्ाजस्ट्र्जत, ऐसी जनजधयों या यद्रिनाओं के भागीिारों या जहताजधकाररयों के जलए सेिाजनिृजत्त, 

सामाजिक सुरया, रद्रिगार, दिव्यांग्ता, मरणद्रत्तर प्रसुजिधाएं या कद्रई समरूप प्रजतकर का उपींध करन ेके जलए 

स्ट्र्ाजपत एक या अजधक जनजधयों या यद्रिनाओं की कानूनी ीाध्यताओं और पररभाजर्षत अजभिायों कद्र पूरा करन े

के जलए आजस्ट्तयों के प्रिासन या जिजनधान के जलए उत्तरिायी हद्रगा;  

(vii)   जनधाकररती के उपािकनों और आजस्ट्तयों का उपयद्रग केिल कानूनी ीाध्यताओं कद्र और खंड )vi( मर् जनर्िकष्ट जनजधयों 

या यद्रिनाओं के सहभाजगयों या फायिाग्राजहयों के जलए पररभाजर्षत अजभिायों कद्र परूा करने के जलए दकया 

िाना चाजहए तर्ा पर्िन जनजध के उपािकनों या आजस्ट्तयों का कद्रई भाग दकसी अन्य जनिी व्यजि के दकसी 

फायि ेकद्र भारत मर् जिजनधान करने के प्रयद्रिन से जभन्न प्रयद्रिनों हतेु जलए गए ऋण या उधार [अजधनयम की 

धारा 10 के खंड )23चड.( के स्ट्पष्टीकरण 2 के खंड )ii( के उप-खंड )ख( मर् यर्ापररभाजर्षत] के जलए लनेिारों 

या जनयेपकताकओं कद्र दकए गए दकसी संिाय कद्र िर्िकत करत ेहुए लागू नहीं हद्रता ह;ै  

(viii)  जनधाकररती के पास भारत मर् जिजनधान करन ेके प्रयद्रिनों के जलए, प्र ययत: या अप्र ययतः कद्रई ऋण या उधार 

[इस अजधनयम की धारा 10 के खंड )23चड.( के स्ट्पष्टीकरण-2 के खंड )ii( के उप-खंड )ख( मर् यर्ापररभाजर्षत] 

नहीं हद्रगा; और 

(ix)   जनधाकररती जिजनधान प्राप्तकताक [इस अजधनयम की धारा 10 के खंड )23चड.( के स्ट्पष्टीकरण-2 के खंड )i( मर् 

यर्ापररभाजर्षत] के दिन प्रजतदिन की संदियाओं मर् भाग नहीं लेगा पंरत ुजिजनधान प्राप्तकताक के पास जिजनधान 

की संरया करने के जलए जनगरानी तंत्र कद्र, जिसमर् जनििेकों या कायकपालक जनििेक कद्र जनयुि करने के 

अजधकार सजम्मजलत ह,ै जिजनधान प्राप्तकताक के दिन प्रजतदिन की संदियाओं मर् भाग लेना नहीं समझा िाएगा।  

2. इस अजधजनयम की धारा 10के खंड )23चड.( और इस अजधसूचना मर् यर्ाउजल्लजखत ितों मर् से दकसी भी ितक का 

उल्लघंन जनधाकररती कद्र कर छूट के जलए अपात्र ठहराएगा।  

3. यह अजधसूचना रािपत्र मर् इसके प्रकािन की तारीख से प्रिृत्त हद्रगी।  

[अजधसूचना सं. 36/2023/फा.संख्या500/पीएफ 9/एस10(23चड.(/एफटी और टीआर-2] 

अपूिक जतिारी, अिर सजचि  

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 7th June, 2023 

(INCOME-TAX) 

S.O. 2501(E).—In exercise of the powers conferred by sub-clause (iv) of clause (c) of the Explanation 1 to 

clause (23FE) of section 10 of the Income-tax Act, 1961 (43 of 1961) (hereinafter referred to as the Act), the Central 

Government hereby specifies the pension fund, namely, 2743298 Ontario Limited (PAN: AACCZ0130B), (hereinafter 

referred to as the assessee) as the specified person for the purposes of the said clause in respect of the eligible 

investment made by it in India on or after the date of publication of this notification in the Official Gazette but on or 

before the 31st day of March, 2024 (hereinafter referred to as the said investments) subject to the fulfilment of the 

following conditions, namely:- 
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(i)     the assessee shall file return of income, for all the relevant previous years falling within the period beginning 

from the date in which the said investment has been made and ending on the date on which such investment is 

liquidated, on or before the due date specified for furnishing the return of income under sub-section (1) of 

section 139 of the Act; 

(ii)    the assessee shall furnish along with such return a certificate in Form No. 10BBC in respect of compliance to the 

provisions of clause (23FE) of section 10 of the Act, during the financial year, from an accountant as defined in 

the Explanation below sub-section (2) of section 288 of the Act, as per the provisions of clause (vi) of rule 2DB 

of the Income–tax Rules, 1962; 

(iii)    the assessee shall intimate the details in respect of each investment made by it in India during the quarter within 

one month from the end of the quarter in Form No. 10BBB, as per the provisions of clause (v) of rule 2DB of 

the Income-tax Rules, 1962; 

(iv)    the assessee shall maintain a segmented account of income and expenditure in respect of such investment which 

qualifies for exemption under clause (23FE) of section 10 of the Act; 

(v)  the assessee shall continue to be regulated under the laws of the Government of the Province of Ontario, or the 

federal laws of the Government of Canada, or both; 

(vi)  the assessee shall be responsible for administering or investing the assets for meeting the statutory obligations 

and defined contributions of one or more funds or plans established for providing retirement, social security, 

employment, disability, death benefits or any similar compensation to the participants or beneficiaries of such 

funds or plans, as the case may be; 

(vii)  the earnings and assets of the assessee should be used only for meeting statutory obligations and defined 

contributions for participants or beneficiaries of funds or plans referred to in clause (vi) and no portion of the 

earnings or assets of the pension fund inures any benefit to any other private person; barring any payment made 

to creditors or depositors for loan or borrowing [as defined in sub-clause (b) of clause (ii) of Explanation 2 to 

clause (23FE) of section 10 of the Act] taken for the purposes other than for making investment in India; 

(viii)  the assessee shall not have any loans or borrowings [as defined in sub-clause(b) of clause (ii) of Explanation 2 

to clause (23FE) of section 10 of the Act], directly or indirectly, for the purposes of making investment in India; 

and 

(ix)   the assessee shall not participate in the day to day operations of investee [as defined in clause (i) of Explanation 

2 to clause (23FE) of section 10 of the Act] but the monitoring mechanism to protect the investment with the 

investee including the right to appoint directors or executive director shall not be considered as participation in 

the day to day operations of the investee. 

2. Violation of any of the conditions as stipulated in the said clause (23FE) of section 10 of the Act and this 

notification shall render the assessee in eligible for the tax exemption. 

3. This notification shall come into force from the date of its publication in the Official Gazette. 

[Notification No. 36/2023/F. No. 500/PF9/S10(23FE)/FT&TR-II(2)] 

APOORV TIWARI, Under Secy. 
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